ENTRAL ADMINISTRATIVE TRIBUNAL
JABALPUR BENCH, JABALPUR
Building, 15, Civil Lines, Post bag No. 6, JABALPUR- 482 001
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............................. R‘&spondent (s)

herewith for necessary action. o
M—-——.

30,07, 2004

lione for the applicent,

~&hri Om Nemceo for the respondants.,

The leamed cowmsel for the applicaent in CA No,
185/2003 has filed this QP No, 57/2004 for non-

aforesaid QOa,

cther hand hes stated that they heve alr "4y moved
& lilsc, ~pplication Ho, 360/2004, seekinc extensian
of time for implementing the directions given by the
Trbunal on 6th April, zggafl? the cforesaid OA, In
iew 0f the fact that theéec%ension of time has
ready been filed and which is wnder cansideration,
,#his CCP is premature and is liable to be dismissed.

accordingly, this QCP is dismissed.

(Madan Mohan) ¢4 .P%
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Later on zhri Rohit Arya, Sr, Adv, appeared in
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Registration No.. . .2 . 377 {.0

Passed by the Hon'ble

' compliance of the order dated 6th April, 2004 in the

The leamed ocouns el for the respandents on the

the Court and was heard, :
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